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IN THE CENTRAL ADMINISTRATIVE TRIBWAL

‘ CALCUTTA BENCH
l

Lg 22 of 2000.
(DA 425 of 1997)

|
| ,
E]psesent s Hon'ble Mr, S, Biswas, Administrative Member
‘w
|
I
l
\
l
1
I
i

Hon'ble Mr, A. Sathath Khan, Judicial Menber.

smt, Kundan Mondal

| - VS -

Mr, S. Ramanathan ('E. Rly.)
Fc%;r the applicants s Mr, P, Ghosh, Cownsel

For the Respondents : Mr., P.K. Arora, Cowmsel.
i

| .
|l ' Date of Order : 07.03.2003
] .
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% ORDER

|

|

erecp—

MR, A. SATHATH KHaN, JM

-
1

5| when the matter was taken up for hearing, Ld. Counsei
fol;i both parties are present, Ld.A Couﬁsel for the applicent
_submitted that the respondents have not fully complied with
th# direction ét this Tribmal. We peruseithe order dated
15;01. 1998 of this Tribunal in O. A 4’25 ot 1997, in which the
re;pondwtsme difected to treat the O.A., as a representation
anéi dispose it of within a period ot three months with other
J\/sa&;seqﬂeat -directions and then the period fixed for dlspOsal
- of Mthe representation was extended by two months by order
dai?ed 12,08.1999 ot this Tribwunal in CPC 92 or 1998,
|
2. Ld. Cowsel for the respondent, Sri P.K. Arora submitted

ﬂ:h%t the respondents have paid the wnpaid salary ot ks, 151/~ on
"‘
i

- : Contci‘--. ce 2

I .
12,10. 1939 and the DCRG amownt of ks, 3,272/~ on 15, 10. 1999
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and hence the respondents have fully complied with the
t A
‘( order ot this Tribunal. &8 persual ot the order passed

|

t[by this Trlbunal dated 15,01.1998 shows that the respondents
|

{

should trea;.t the O. A as representation and dispose ot it
| .

However, t‘h‘e Ld, Cowmnsel tor the respondent siubmitted that

sO0 ftar as the relief on compassionate appointment to appli.
i

(cant no, 2 ié concemed, the Tribunal in its order dated 15.01-
& 1 Hemee

{

) %4
1998 has rej ected the same.®ver—it the reliet relating to
! \
:conxpassionat\e arpointment cannot be urged by the applicant
| |

*ple £ind trom the prayer in the O, A that the applicant has
| .
{

é;(:laimed all ic:.ettlement dues namely Pension, DCRG, P.F.,CGEIS,
1 ‘

: Leave Salary.\ Bonoug, Salary tor the month of May, 1985 upto
» a t

22.05 1985, etC.. -a:s:oxcane payable to the deceased employee

with int erestlu
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3% However, we tind from the reply tiled by the respondents
tllnat the respondente have paid only the wnpaid salary of ks, 151/-
{ \
on

12. 10, 1999 \and the DCRG amownt or Ry 3,272/~ on 15, 10. 1999

A

d the respori&dents have not considered the other cl eims meN-.

tloned in the O.A which is to be treated as a representation.
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|
Under these circumstances, we direct the respondents to
|
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consider the other claims ot the applicant prayed for reliet
\

[
i
portion mentloned in 8 ), i.e.,
i
t
t
{

“An order directing the respondents to pay to the
applicant no.l all the settlement dues, e.g. P.F., DCRG,
¢ Family Penslon, “GELS, Bonous, Leave Salary, Salary tor

' the month of May, 1985 upto 22.05.1985 etc. as are due
{ and payablelin respect of late Tulsi Mondal on and from
123 .05,1985 together with an interest @ 18% per annum as

|accrued thereon fgog_g?{e date‘j;z: bggame due tl.ll the amownt
,‘,,i]; actn.f»» y&péid:‘%»{ - T “*{’ LN ‘ J‘?

ﬁ%’hth}e order datéd 15.0 1.

E

%‘WW—“" h
1998 dt—was directed zh:at:tl:g; O, AL w’}‘ﬂ .

)\/ heﬁ:fﬁsﬁed as representatlon and dlspOse ot the same within

a period ot three months from the date of receipt ot this

i \

order¢ and pass necessary spesking order. The CPC is disposed
{ : .

ot. I\‘Jo order _ces‘&s. '
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